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Article 4 Affidavit 

" REGIONAL OFFICER UP POLLUTION CANTROL BOARD 

: Not Applicable 

Not Applicable 

REGIONAL OFFICER UP POLLUTION CANTROL BOARD 

10 

REGIONAL OFFICER UP POLLUTION CANTROL BOARD 

(Ten only) 

Please write or type below this line 

IN-UP64760835599672X 

ACCeUP.1413 

AN THE MATTER OF: 
AMRESH SINGH 

STATE OF U.P. 

BEFORE THE NATIONAL GREEN TRIBUNAL AT 
NEW DELHI 

ORIGINAL APPLICATION NO. 1141 OF 2024 

VERSUS 

as under: 

STCTINDIAG 

2 The onus of chetking the legitmacy is on the users of the certificate 

CANCELLED 
2 FIVE RUPEES 

NOTARIAL 

...APPLICANT 

.RESPONDENTS 

RINDI 

I, Prakhar Kumar, Slo late Shri R.P. Katiyar, aged about 59 years, 
Regional Officer, Uttar Pradesh Pollution Control Board 

U.P. do hereby solemnly affirm and Babtnaner UPPCB), Basti 

RESPONSE ON BEHALF OF UTTAR PRADESH POLLUTION 
CONTROL BOARD 

.The aüthentidtef th stanip bertficate shouid be verified at 'w.shciestanp.com' or u_ing e-Stamp Mobile App of Stock Holding Any discrNTYe detaiís on this Certificate and as available on the website Mobile App renders it invalid 

FIVE RUPEES 

NOTARIAL 

DR 

SFFICER 
UP 

POLLUTION 

CANTROL 

BOARD 

REGONA 

OLLUTION 

CANTROL 

BOARD 

REGIONAL 

OFFICER 
UP 

POLLUTION 

CANTAOL 

BOARD 

REGIONAL 

OFFICERUP 

POLUTION 

CANTAOL 

BOARD 

REGIONAL 

OFFICER 
UP 

POoLLUTION 

CANTROL 

BOARD 
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D 

41 (45) 2000 
End On 

14/02/2025 

IN THE MATTER OF: 
AMRESH SINGH 

STATE OF U.P. 

BEFORE THE NATIONAL GREEN TRIBUNAL AT 
NEW DELHI 

under: 
1. 

Baingh 

2. 

ORIGINAL APPLICATION N0. 1141 OF 2024 

RESPONSE ON BEHALF OF UTTAR PRADESH POLLUTION 
CONTROL BOARD 

3 

ond Quarie. 
Ba: 

RiyNo -U.P. 

1, Prakhar Kumar, S/o late Shri R.P. Katiyar, aged about 59 years, 
Regional Officer, Uttar Pradesh Pollution Control Board (hereinafter 
UPPCB), Basti, U.P. do hereby solemnly afirm and declare as 

VERSUS 

.APPLICANT 

..RESPONDENTS 

That in the official capacity mentioned above, I am acquainted 
with the facts and circumstances of the case and as such I am 

Competent and authorized to swear this affidavit. 

That a Common Bio-Medical Treatment Facility in the name of 
M/s. SNG Mercantile Pvt. Ltd. situated at Plot No. D-33, 

UPSIDC, Khalilabad, District Santkabir Nagar has applied for 
consent to establish. 

That the UPPCB on 22.02.2008 has issued a conditional 

Consent to Establish (CTE). Thereafter authorization was 
granted on 24.04.2009 under Bio-Medical Waste 

(Management and Handling) Rules, 1998. 

D. Coverage area of CBWTF: 

That as per the guidelines prevailing at that time it was 
provided as under: 

In any area, only one CBWTF may be allowed to cater up to 
10,000 beds at the approved rate by the Prescribed Authority. 

A CBWTF shall not be allowed to cater healthcare units 

situated beyond a radius of 150 km. However, in an area 

where 10000 beds are not available within the radius of 150 

km, another CBWTF may be allowed to cater the healthcare 

units situated outside the said 150 kms." 
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iQuarter 

5. 

ARY 
41(45)2000 

2:2025 

6 

7. 

Abam Singi 

8 

10. 

11. 

That since this unit was established in 2008, hence it does not 

require the Environmental Clearance as per notification dated 

17.04.2015 from which date it was made mandatory for all bio 

medical waste treatment facility to have environmental 

clearance. A true copy of the notification is being enclosed 

herewith and marked as Annexure-1. 

That M/s. Medical Pollution Coltinittee sent a letter dated 

11.11.2011 informing that it has changed its name from SNG 
Mercantile to Medical Pollution Control Committee, hence the 

name should be changed and accordingly the name was 

changed. 

That during inspection conducted on 27.06.2023 it has been 

found that the Project Proponent has installed one new double 
chamber incinerator and also a rew stack, hence vide letter 

dated 11.09.2023 notiçe was issued to the Project Proponent 
to showcause as to why action be not taken against it. True 

copy of inspection report as well. as showcause notice are 

being enclosed herewith and marked as Annexure-2 and 3. 

That the Project Proponent has submitted an affidavit which 

was received on 23.12.2024 wherein it was stated that during 

inspection on 27.06.2023 one incii�ator was found which has 

come to be installed at some other place and after some time 

it was sent outside the premises and its information has been 

given to the Board at Lucknow. True copy of the said affidavit 
is being enclosed herewith and marked as Annexure4. 
That thereafter inspection was conducted by the Regional 

Office on 27.02.2024 wherein it has been found the new 

incinerator shreader and autoclave have been removed. True 
copy of the said inspection report is being enclosed herewith 

and marked as Annexure-5. 

That thus the notice issued to the Project Proponent has been 
withdrawn on 12.09.2024 with certain conditions. True copy of 

the letter dated 12.09.2024 is being enclosed herewith and 
marked as Annexure-6. 

That it js submitted that authorization has been granted to the 
Project Proponent ofr. 18.09.2024 which is valid upto 
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Drs!t Hgzi Ouarter 

Vem 

12. 

Re,lo-UP. 
41(45, 20) 

End On 
14/02/2025 

13. 

14. 

eam Singn 

15. 

16. 

17. 

31.12.2028. True copy of the authorization dated 18.09.2024 
is being enclosed herewith and rnarked as Annexure-7. 
That consolidated consent has been granted to the Project 
Proponent on 13.09.2024 which is valid upto 31.12.2028. True 
copy of the consolidated consent dated 13.09.2024 is being 

enclosed herewith and marked as Ännexure-&. 
That it is further submitted that as in the inspection conducted 

on 05.04.2024 by the Committee constituted by District 
Magistrate, it has been found that the analysis of the sample 

collected from ETP is not as per the norms, hence the Board 
on 07.06.2024 issued a showcause notice to the Project 

Proponent as to why the Environmental Compensation be not 
imposed from 06.04.2024 till remediation has been done. True 

copy of the notice dated 07.6.2024 is being enclosed herewith 
and marked as Annexure-9. 

That the UPPCB vide letter dated 29.07.2024 has imposed a 

compensation of Rs. 3,61,875/- against the Project Proponent 

which has been deposited by it. True copy of the letter dated 
29.07.2024 is being enclosed herewith and marked as 
Annexure-10. 

That as per the Annual Report under the Bio-Medical Waste 

Management Rules submitted by the Project Proponent vide 
letter dated 20.06.2024, the number of beds covered by this 

facility is 8668. True copy of the said Annual Report is being 
enclosed herewith and nnarked as Annexure-11. 
That in compliance of the Hon'ble National Green Tribunal, 
Nev Delhi order dated 05.08.2024 in Appeal No. 96/2022 
titled as Prabhakar Rai & Ors vs. Union of India & Ors, 
UPPCB vide bid dated 22.09.2024 has floated a tender notice 

(Titled as Gap Analysis Study for the Biomedical Waste 

Managenent in the State of Uttar Pradesh) on GeM Portal 

and due to insufficient number of participant, the said tender 
was refloated vide bid dated 08.11.2024. True copies of the 

Tender Bid dated 22.09.2024 and 08.11.2024 are collectively 
being enclosed herewitli and niarked as Annexure-12. 

That in reference to the Tender bid dated 08.11.2024, total 

four (04) participants have submitted their bid through GeM 
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Governt 
Distt. H 

Basti 
Regd No -U.P. 
41 (45) 2000 

18. 

End On 
14/02/2025 

mert 

The above facts are being placed before this Hon'ble Tribunal for its 

kind perusal and consideration. 

OlAR 

Portal but during technical evaluation it was observed that 

none of them fulfilling the eligibility criteria as per the tender 

document, UPPCB is evaluating the criteria and eligibility 
criteria for the process to go further for the study. The said 

process is expected to be streamlined in a month with new 
tender on GeM. 

VERIFICATION: 

B Singh\ 

That the list of all CBWTF which are operational and proposed 
to be set up in the State of Uttar Pradesh along with the 

coverage area and number of beds vatered tofto be catered 
by them which will be made available on the website of the 
UPPCB within a month. 

I, the above named deponent do hereby verify that the contents of 
above affidavit are true to ny knowledge derived from official record. 
No part of the same is false and nothing has been concealed 
therefrom. 

VERIFIED ON THIS THE 

BASTI. 

Quarter 

aNENT 

25th DAY OF JANUARY, 2025 AT 

sWORN & VERIFIEL 
BEFORME 

Babu Rn Advocate & 
District Basti-U.É (india) 

DEPONENT 

-25 
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WORN & VERIFIEL 

BEFORE 

Babu Ram S1ng2 
Advocate & Notary h.Q.) 
District Basti-U,P. (India) 

a 
No-J D 41 

(45)2000 

251ot2s 

Babhars 
Distkfq2rbr 

Regd.No.-U.P. 
41 (45) 2000 

End On 
14/02/2025 OfUP. 
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Annexure-08
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Annexure-09
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